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VALUE BASED GOVERNANCE- AN IMPERATIVE  

BY: SAURABH SINHA 

 

The proper function of a government is to make it easy for the people to do good and 

difficult for them to do evil: Gladstone 

The above mentioned comprehensive definition is enough to establish a cogent 

relationship between governance and values. 

 

An essential requisite of a progressive society is the quality of life the subjects enjoy. 

This would,  

inter-alia, depend upon the relationship between the ruling elite and the citizens, the 

services which they can avail of, the extent to which they can participate in the decision 

making and policy formulation process and the level to which they can make the elected 

representatives accountable and ensure transparency in the functioning of governance. 

All these in a nutshell would be circumscribed within the precincts of good and value 

based governance.  

In a world of social complexities where problems multiply manifold, governance need a 

paradigm shift from traditional mode of problem-solving to a more holistic approach to 

cope up with the burden of poor administrative capabilities. 

This shift, should in a broader sense, to begin with, change the meaning of the generally 

understood term governance as the majority being ruled
1
 by those few at the helm 

holding power. 

 

 Governance and administration as a holistic and multi-faceted term would, besides the 

above mentioned attributes includes the rectitude with which decisions are taken, the 

swiftness and fairness with which administrative actions are performed and the 

transparency and accountability which is reflected in the legal, regulatory framework and 

policy formulation process.  
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It would also include the relations between the three wings of governance viz. the 

political executive, the administration and the judicial system, the ease with which they 

can harmonize and co-ordinate with each other without in any way undermining or 

unduly trespassing each other’s legitimate authority. A good governing system would 

also include the extent to which it can inspire the confidence of the people.  

 

A nation can only prosper and develop when the basic attributes on which it hinges is 

based on openness, efficiency, fairness and accountability. The citizens have a sense of 

belonging to the state and a feeling of duty and service towards the society and 

correspondingly the government has a moral and legal responsibility of fulfilling the 

aspirations and ambitions of the citizenry, an essential requirement of value based 

governance.  

 

Every government runs on some basic premise of performing the legislative, 

administrative and judicial functions. The manner in which they are furthered depends 

upon the form of government and determines the character of the state.  

When these foundations become weak, there is undermining of the rule of law and social 

development becomes a fallacy. Since democracy reflects the will of the people who have 

chosen their representatives, it is their will that is representative of a true democracy. 

Legislators make laws; laws reflect the will of the people and should serve their best 

interests. Problems crop up in society and are to a considerable extent mitigated by 

legislation.  

 

As observed by Montesquieu in The Spirit of The Laws “When the body of the people is 

possessed of the Supreme Power, it is called democracy”. Kant in the science of right has 

said “It is in the people that the Supreme Power originally resides, and it is accordingly 

from this power that all the rights of individual citizens as mere subjects, and especially 

as officials of the state, must be derived.  
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In a globalized world therefore, the first requirement for a proper and efficient 

governance is its participatory nature. Participatory governance in a nutshell is the 

involvement of all stake holders viz. the elected representatives, academics and civil 

society members and also requires an institutional change governing, policy building and 

behavioral change of all parties involved.  A governing system which is participatory and 

inclusive will only be in a true sense value based.  

 

Implementing policies and programs by participatory governance
2
 would make it more 

efficient and progressive as only by the participation of the citizens would their wants, 

needs and problems be effectively addressed.  

 

Social problems that crop up in a society are of a diverse nature and hence there are 

different laws to effectively deal with different types of problems. In order to ensure least 

ambiguity and maximum perfection in law making, it should reflect the voice of those 

who have to extract the benefit from the legislation. Implementing policies and programs 

by participatory governance would make it more efficient and progressive as only by the 

participation of the citizens would their wants, needs and problems be effectively 

addressed.  

 

A governing system with values would encompass within its ambit the elements of 

participatory governance. A value based governing system would thus be more 

comprehensive and would include within its ambit: 

1. Efficiency 

2. Accountability 

3. Speedy delivery of services 

4. Quality of laws 

5. Quality of life 

6. Decent Employment Opportunities 

7. Faster decision making process 

                                                
2
 More so by including the youth and tapping upon their potential and vigour 
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Efficiency is directly related with happiness. Efficiency as an attribute of governance 

would indicate the swiftness with which the social goods and services
3
 reach the citizens 

with lesser complex procedures and with considerable ease. The more simplified the 

delivery of services, the happier the citizens become which leads to better governance.  

 

Accountability denotes liability for actions. The three wings of governance viz. the 

legislature, the executive or bureaucracy and the judiciary though perform different 

functions, through different selection processes, work for the common goal of welfare of 

the people. If the level of accountability will be low, the degree of impunity will be 

higher and may be denoted by the following symbol: 

                         Greater Accountability>Lesser Impunity 

                         Lesser Accountability<Greater Impunity 

If there is no action for the malfunctioning of governance, people lose faith in the system 

which may hamper progress. 

 

Transparency may be equated with corruption. Receiving illegal gratification for doing 

public services or siphoning off funds for personal use meant for public service projects 

is a great loss not only for the individual especially the poor and the impoverished but 

also for the nations development.  

This again with no or little punishment according to the gravity of the offence coupled 

with absence of accountability creates in him a misplaced sense of confidence and over 

job security which undermines the rule of law.  

Another facet of corruption is the substantial increase in the number of grievances. Also 

since corruption blocks transparency there is a steep rise in applications for seeking 

information as the citizens’ rights are trampled. To ensure fairness and a vindication of 

their rights, the number of information seekers go alarmingly high. 

 

The quality of laws determine the quality of life of the citizens. If the laws are better 

able to regulate conduct and provide better lives to the people, the living standard 

considerably improves and there is better peace and harmony in the society. Legislation is 
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 Basic services viz. Education, Housing, Food, Water etc. 
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closely linked with policy planning and a better policy is one in which involves and 

accepts suggestions from all stake holders in the formal decision making process since 

laws are a reflection of the will of the people. 

 

A governing system will become better when the citizens will voluntarily follow the law 

and enforcement authorities and instill and imbibe in themselves the values of self-

discipline and self-regulation ensuring behavior which may in turn lessen the burden on 

law enforcement authorities to use deterrence as a means for enforcement of rules and 

regulations.  

 

Decision making is a process of arriving at correct and logical conclusions to a problem 

with utmost precision and accuracy. A good decision will have the following 

characteristics: 

1. Quicker decisions will reduce the number of complaints. 

2. Speedy decisions will remove doubts as to chances of manipulations. 

3. The number applications seeking information under the Right to 

Information Act, 2005 [RTI] will be less. 

Conversely, a decision taken in haste or under pressure from a group or lobby or to 

appease a few by suppressing the voice of the majority or taken too quickly as a knee jerk 

reaction to some protests will only have a shadow effect and may be termed as a bad 

decision. 

 

Unemployment leads to poverty and retards growth. Concentration of wealth and 

resources in the hands of a few creates disparities and widens the chasm between the 

haves and the have-nots. It is also against the principle of equality and constitutional 

tenets. Providing decent employment opportunities which are not unevenly poised 

towards any one particular avocation and further expanding the ambit and scope of job 

opportunities through skill development and amalgamation of minds from different fields 

of activities coupled with giving the youth opportunity to contribute maximum in nation 

building may lead India to the path of development.  
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Governance is a holistic concept which inter-alia includes combating corruption, 

redressing grievances, removing ineptness, enhancing administrative efficiency and 

overall improving the quality of life of citizens. It requires a strong willingness on the 

part of the governance to implement these measures. If they are implemented in true 

earnest, it will, in a true sense herald in a new era of good and value based governance 

and efficient administration for a  

Happier, prosperous and progressive India.        
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